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IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
CALCUTTA BENCH

0A 913 of 1996
Presént s Hon'ble Mr, S, Bisyas, Administrativ e Member

Hon'ble Mr, Nityananda Prusty, Judicial Member

M, Thaviti Naidu
=S

SJEWR ailuay

For the Applicant Mr. Samir Kry Ghosh, Counsel

For the Respondents: Noned

Date of Order ¢ 17-11-2003

ORDER

MR, NITYANANDA PRUSTY, 3M

Heard Mr. Ghosh, Ld, Counsel for the aspplic ant. Earli.er

Me o Pl Chatter jee, Ld. Counsel appesred in this case on behalf of
the _deﬁartmental respondents. But when the matter is taken up for-

(?3 hear ing to-day, MfirJ Chatterjee, Ld, Counsel is not present in Court.

- However 5 Mr o K&, 'Saha, Ld, Counsel submits that Mr. Chatterjes has
already returned the brief to the Railuay Adninistration for engaging
another lauyer in this case. But nobody has ;*;jégeen engaged by the
Railway_ {f.d.m_iniSt’r ation till date. Reply has already been filed by
the Railuay Administration denying all the averments/allegations

made in this application by the applic ants

2. ‘Mir, Ghosh, Lds Counsel for the spplicant submits that

if this application is disposed of uith a direction to the General
Manager, S.E. Ralluay to dispose of‘ the representation dated 9,12,95
(Ann@cura-A‘/S) treatmg this[asﬁa part thereof‘ within a stipulated
‘period by passing a reasoned and speaking ordar, then hlS client

#1ill be satisfied.
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3. In vieu of above submissions made by the Ld, Counsel

for the applicént, we have decided to dispose of the case at

this stagee Accordingly, the respondent No.2 (General Manager ),

SoEa-Railuay is directed to consider the representation of the
application dated 9=12-95 (Annexure—ﬂ/s)_trqggégg;th@aggﬁgéﬁggja
part tharaqﬁ)by paSsing a reasoned and speakihg order within a
per iod of two months from the date of reéeipt of a cooy of this

order and communicate the order to the applicant within tuo ueeks

thereafter. The 0,A. is accordingly disposed of. However, there

shzll be no order as to costs,

Member (3) | Member (4)
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